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1. The Learned Representatives of both the sides are present.

2. Due to shortage of time the hearing is required to be adjourned.

3. After having consultation with the Learned Counsel of both the

sides, the Petitions alongwith the Applications of the Group are

adjourned to L4.a3.20L7 at 11.30 AM. Date is duly

communicatedtoboththesides
M.K. SHRAWAT.
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